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v 
West Bengal Act XL of 1950' 

THE CONTINGENCY FUND OF WEST BENGAL 
ACT, 1950. 

A ~ I ~ D E D  Wcst Ben. Act XXVI of 1953. 
Wcst Bcn. Act II of 1957. 

[Jsr Novc~)lber. 1950. ] 

At1 Act ro provide for rlze estnblisl~rrrent a t ~ d  trlaitttetra~~ce 01 a 
Co)iriwgeticy Fl'luid. 

WHEREAS i t  is expedient lo provide for thc cs~ablishment and 
maintenance of a Contingency Fund; 

It is hereby enac~ed as follows:- 

1. This Act may be called [he Conlingcncy Fund of Wesl Bengal shon rirlc. 

Act, 1950. 

2. There shall be eslablished a Con~ngency Fund in thc narurc of an Esrahlish- 

impre[. en tilled [he Contingency Fund of Wesl Bcngal, inlo which shall ~~~~i~~.~~y 
be paid horn and out of the Consolida~ed Fund of Wesl Bengal =[a sum of Fund or 
twcnly crorcs orrupecs]. Wcsr 

Bcngal. 

3. The Con~ingency Fund of West Bengal shall be hcld on behalf of Custody or 
thc [he Governor of West Bengal by a Secretary lo thc Govcrnrncnl of Wesl C,nlingency 

Bcngnl in thc Finance Departmenr, and no advances shall be made oul of Fund rrnd 
wilhdmwals such Fund cxccpt for the purposes of meeting unforeseen expenditure lheefmm, 

pending aulhorisalion of such expediturc by the Legislative Assembly of 
Wcst Bcngnl undcr appropriations made by law. 

4. For the purposes of carrying out the objec~s of this Act, [he State Powcr ro 

Government may makes rule$ regulating all rnatlers connccled with, or make rules- 

ancillary lo rhecuslody of, the payment of moncy s in to, and rhc wirhdrawals 
of moneys from, the Conlingcncy Fund of West Bengal. 

'For Statcn~cnI oCObjcc~s and Rmons, see lhc Cnlrurrn Gazefre, Ertmordir~nr)., Jalrd 
thc 12th Scptcmbcr, 1950.R. IV.page I 157: for Proceedings ofhe Wcsr Bengd Legislative 
Assembly.seerhePmceedingsolthemectingol~hc Wcst Bcngal Lcgisldivc ASSCIII~I~, hcld 
on thc 6th Octobcr. 1950, 

'Thc words "a sum of onc crorc of Ruptcs" w e e  originally subsrirured Tor the words "a 
sum offirry Iakhs orrupees" by s. 2 o l ~ h e  Contigcncy Fund of ~ c s r ' ~ c n g a l  (Amcndmnr) 
Act, I953 (Wcst Bcn. Act XXVI of 1953). Thereafter the words "a sum of  h e  cmres or 
rupccs" wcre substi~ured lor h e  words '3 sum or onc cron: or r u p d '  by s. 2 of  thc 
Contin~cncy Fund of West Bcngal (Amendment) Acr. 1957 (IVesi Ben. Aci 11 of  1957). 
Finally. !he rvods "a sum of rwenry cmrcs of  rupees" wcrc subsrirured lor rhe words "asum 
olfivccrorcs orrupccs"by s ,  2 oirhc Contingency Fund o f  West Bcngal (Amendment) Acl. 
I981 (Wust Ben, Acl XXVllI o f  1981). 

'For rulcs made in exzrcihe of the powcr confcmd by this sccrion, Tee ihc Finmcc 
(Budgel) Dcpdmenr notiticarion No. 18703F.B.. dated the 7th O c ~ o k r .  1955, published in  
thc Cnlcrrrrn Gflierfe, dmed the Xhh Octobcr, 1955, Pr. I. pages 243-4244, 



West Bengal Act  V of 2022
THE CONTINGENCY FUND OF WEST BENGAL

(AMENDMENT) ACT, 2022.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the  31st March, 2022.]

An Act to amend the Contingency Fund of West Bengal Act, 1950.

WHEREAS it is expedient to amend the Contingency Fund of West Bengal Act, 1950,
for the purpose and in the manner hereinafter appearing;

It is hereby enacted in the Seventy-third Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

1. (1) This Act may be called the Contingency Fund of West Bengal (Amendment)
Act, 2022.

Short title and
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL

LAW  DEPARTMENT

Legislative

NOTIFICATION

No. 318-L.—31st March, 2022.—The  following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information:—
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(2) It shall come into force on the 1st day of April, 2022.

2. In section 2 of the Contingency Fund of West Bengal Act, 1950, for the words

“a sum of twenty crores of rupees”, the words “a sum of two hundred crores of rupees”

shall be substituted.

——————

(Section 2.)

Amendment of
section 2 of West
Ben. Act XL of
1950.

By order of the Governor,

PARTHA SARATHI SEN,
Secy. to the Govt. of West Bengal,

Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.




